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T am sure the House will join with

me in conveying our condolence to
the family of Rsaizada Hany Raj.

The House may stand in silence for
a minute to express its sorrow.

The Members then stood in silemce
for a minute.
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NOTIFICATION ISSUED UNDER REQUISI-
TIONYNG AND ACQUISITION OF IM-—
MOVABLY PROPERTY ACT

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): I beg to
tay on the Table a copy of Notifica-
tion No. S.O. 912, dated the 24th
May, 1858, under sub-section ((2) of
section 17 of the Requis:itioning and
Acqgisition of Immovable Property
Act, 19852 {Placed in Labrary. See
Wo. LT-736/58.]

ORDINANCES PROMULGATED BY THE
PRESIDENT

The Minister of Parliamentary
Aftnirs (Shri Satys Narayan Sinha):
I beg to lay on the Table, under pro-
wvisions of Axrxticle 123(2) (a) of the
Constitution a copy of each of the
following Ordinances promulgated by
the President since the termination
of the Fourth Session of Second Lok
Sabha : —

(1) The Armed Forces (Assam
and Manipur) Special Powers
Ordinance, 1958 (No. 1 of
1858). [Placed in Library.
See No. LT.737/58.]1

{2) The Code of Criminal
Procedure (Amendment) Or-
dinance, 19568 (No. 2 of 1958).

{Placed in Libvary. See
No. LT-738/58.])
€3) The Working Journalists

(Fisxation of Ratea of Wages)
Ordinance, 1938 (No. 8 of 1958)
(Flaced - in Library. See
No. L T-<738788.)
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(4) The Banaras Hindu Univer-

sity (Amendment) Ordinance,

1958 (No. 4 of 1958). [Placed

in Library. See No. LT-740/

58.1

(5) The Sugar Export Promotion
Ordinance, 1958 (No. 5 of
1858). [Placed in Library.
See No. LT-741/58.}

(8) The Mineral Oils (Additional
Duties of Excise and Customs)
Ordinance, 1958 (No. 6 of
1958). fPlaced irn Labrary.
See No. LLT-742/58.]

STATEMENTS SHOWING ACTION TAXEN
BY GOVERNMENT ON ASSURANCES

Shri Satya Narayan Sinha: I beg to
lay on the Table a copy of each of
the following statements showing the
action taken by the Government on
various assurances, promises and un-
dertakings given by the Ministers
during the wvarious sessions shown
against each : —

(1) Supplementary statement
No. IV, Fourth Session, 1958 of
Second Lok Sabha {See
Appendix I, annexure No. 38.}

(2) Supplementary statement
No. VII, Third Session, 1957 of
Second Lok Sabha. {See
Appendix I, annexure No 39.]

(3) Supplementary statement No.
XIIT, Second Session, 1957
of Second L.ok Sabha. [See
Appendix I, annexure No. 40.]

(4) Supplementary statement No.
XIXI. First Session, 1957
of Second IL.ok Sabha. (See
Appendix I, annexure No. 41.]

(3) Supplementary statement No.
IX, Fifteenth Session, 1957 of
First Lok Sabha. [See Appen-
dix I, annexure No. 42.]

AIMENDMENT TO THE CINEMATOGRAPH
({CeNnsorsSHEIP) RULES

casting (Shwi A. C. Joshi): On behalf
of Dr. Keskar, I beg to lay on the
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{8hri A. C. Joshi)

Takhle, under sub-section (3) of section
8 of the Cmematograph Act, 19532, a
copy of the Notification No. GSR 586,
dated the 5th July, 1988, making
certain further amendment to the
Cinematograph (Censorship) Rules,
1951, {Placed in Library. See
No. LT-748/58.]

ArMENDMENTS TO THAE Russr RuLes,
1958

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table,
under sub-section 3 of section 25 of
the Rubber Act, 19047, a copy of the
Notification No. GSR 620, dated the
189th July, 1958, making certain further
amendments to the Rubber Rules,
968, [Placed mn Library See
No. L'T-749/58.])

AMENDMENTS TO0 JUTE TEXTILES
(ConNTRrROL) ORDER

Shri Kanunge: 1 beg to lay on the
Table, under sub-section (6) of section
3 of the Essential Commodities Act,
1985, a copy of Notification No. S.R.O.
1552, dated the 7th July, 1956, making
certain amendments to the Jute Tex-
tiler (Control) Order, 1958 fPlaced
in Library See No. LL'T-750/58.]

AMENDIENTS TO TEa RuourLxs

Shri Kanunge: I beg to lay on the
‘Table, under sub-section (3) of sec-
tion 119 of the Tea Act, 1833, a copy
of the Notificat:on No. GSR 554, dated
the Sth July, 1858, making certain
farther amendment to the Tea Rules,
1954. [Placed in Library. See No. L'T.
7851 /58.]

CORRBCTION OF ANSWER TO STARRED
QuEsTION NO. 1810.

Hikeri Kanungo: I beg to lay on the
etile, a copy ~* the statement correct-
Ny the reply given on the 28th April,
988, to a supplementary by R. Rama-

See Pn LT-T82/58.)
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Ryromys oOF Tarmrw CoOMMNZEBION

Shri EKanwunge: On behalft of Shri
Manubhai Shah, I beg to lay on the
Table under sub-section (2) of section
18 of the Tariff Commission Act, 1881,
a copy of each of the following
papers:—

(1) Report (1958) of the Tariff
Commisgsion on the Revisionn of
Fair Prices payvable to
Cement Producers.

(2) Govermment Resolution
No. Com-8(5)/58, dated the
30th June, 1958. [Placed in
Library. See No. LT-7358/568.])

(3) Report (1958) of the Tarif¥
Commission on the continu-
ance of protection to the
Bichromates Indusatry.

{4) Government Resolution
No. 9(1)-TR/38, datedQ the 1st
Aungust, 1958. {Placed i
Library. See No. LT-754/88.}

ANMENDMENT TO THE Non-~-Framous
MerTAars ConNTROL ORDER

Shri Kanungo: On behalf of Shri
Manubhai Shah, I beg to lay on the
Table, under sub.section (8) of section
3 of the Essential Commodities Act,
1955, a copy of the Notification No. SO.
1384, dated 15th July, 1968, making
certain amendment to the Non-Fer-
rous Metals Control Order, 1958,

fPlaced in Library. See No. L.Y-7587
58.)

SumMmMary or INpian Lasoom Core-~
FERENCE PROCREDINGS

The Depmuty Minister of Labewmr
(Shri Abia All): I beg to lay omn the
Table & copy of the Summary of Pro-
ceedings of the Sixteenth Session of
the Indian Labour Conference held st
Nainital in May 1988. {Placed in Lib-
rary. See No. L'T-788/58)

VIDERT

Bhri AN AM: X-Deg to lay on
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AdMENDICENT TO TER XEMrLorses® Pwo-
Youns Biwmwsas





